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earning or he attains the age of 25
years whichever jig earlier.

(6) In the case of an unmarried
daughter, the Ex-gratia payment will
be paymble till she starts earning or
she attains the age of 25 years or she
gets married whenever is earliest.

(7) If the son or daughter of the ex-
employee js suffering from any dis-
worder or disability of mind uf physi-
wally crippled or disabled, so as to
render him or her umnable to earn
living, the Ex-gratia payment shall
be payable to such son or daughter
for life in accordance with the ins-
tructions issued in similar cases for
family penson under Reserve Bank
of India Pension Regula.ti-ons, 1990.

(B) where the Ex-gratia payment is
granted to a minor, the same shall be
payakle to the guardian on behalf of
the minor.

(9) The life-time arrears of Ex-
gratia payment will be payable in
respect of the elible members of the
family of the deceased employee of
the Bank who were alive on 1.1.1986
and died subsequently from the 1st
January, 1986 upto the date of death.

(10) Other provisions of eligibility
prescribed for family pension under
the Reserve Bank of India Pension
Regulations, 1990 shall apply for the
purpose of regulating gnant of Ex-
gratia payment.

Distribution of Reserve Bank of In-
dia’s security holdings

" 489, DR. ASHOK MITRA: Will the
Minister of FINANCE be pleased te
state:

(a) the details of the distribution
.0f the Reserve Bank of India’s cur.
rent security holdings by their matu-
rity pattern-wise;

(b) the rate of iterest attached to
each such group of holdings; and

(¢) the Reserve Bank of India’s
gross interest earnings from  such
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holdings in 159%.95 and the earnings
expected in 1993-947

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE AND

INISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. ABRAR AHMED) (a),
to (¢) The information is being col-
lected and will be laid on the Table
of the House.

Collection. of service charges by com-
mercial Banks

490. DR. ASHOK MITRA: Wil] the
Minister of FINANCE be pleased to

state:

{a) what are‘the‘ ﬁfim:iplgs ‘énﬂlcii:‘
teria on the basis of which service
charges are collected by the commer-
cial banks from their customers;

(b) whether Government consider
it good business practice for the banks
to raise service charges such as com-
mission for clearante of outstation
cheques so as to partly compensate
for losses from lending operations;
and

(t) whether Government propose

to walive seryice charges bn out-

station cheques upto the amount of
Rs. 2 500/-7

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE AND
MINISTER OF STATE IN THE MIN-
ISTRY OF PARLIAMENTARY AF-
FAIRS (DR, ABRAR AHMED): (a)
Based on the recommendations of the
Committee of Public Sector Banks on
Servite Charges, all public sector
banks have adopted a common sche-
dule of service charges which Iays
dewn the minimum that can be charg-
ed. Tt has been left to the discretion
of individual banks to selectively levy
higher charges, if sepcial circumstan-
ces so warrant.

(b) While losses from lending ope-
rationg are not a basis for structuring
the service charges, banks, being com.



